I N THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

SPECI AL LEAVE PETI TI ON(C) NO. 24865 OF 2009

U. P. POLLUTI ON CONTROL BOARD & ORS. ... PETITI ONER(S)
VERSUS
M S. KOTHARI FERM &BI OCHEM LTD. & ORS. ... RESPONDENT( S)
ORDER

Heard bot h si des.
The petitioner-Utar Pradesh Pollution Control Board has

chal |l enged the order passed by the Division Bench which permtted
the respondent factory to run despite the Report filed by the
U P.Pollution Control Board. The Division Bench was of the view that
the Central Pollution Control Board have to inspect the factory
prem ses of the respondent and file a report. W are told that the
Central Pollution Control Board has not so far filed any report and
the sane is awaited. The matter is remtted to the H gh Court, as
the main matter is pending before the Hi gh Court. The H gh Court may
take appropriate steps in disposing the main matter as expeditiously
as possible, on the basis of the report to be filed by the Centra
Pol I uti on Control Board.
Interimorder will continue till then.

The Speci al Leave Petition is di sposed of.

.................. al
(K. G BALAKRI SHNAN)

................... J.
(B.N. AGRAWAL)

NEW DELHI ;
9TH OCTOBER, 2009



